CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCEIERE BENCR, MKW DELH])

QA NQO. 1880/2002
this the 29th day of Julty, 2002
HON'BLEK SH. KUILDIP STNGH, MEMBER (4)
In the matter of
Smt. (éuddi,
Wd/o l.ate Sh. Ram Phal,
R/0o RZA-47, Gopal Nagar, (.No.14,
Najafgarh, New Delhi. _ ... Applicant
{By Advocate: Sh. Yogesh Sharma)

Veraus

1. NOT of Delhi through The Chief Senretary,
New Sectt. New Delhi.

b

The Chief Kngineer,
Beptt. of | & K, NCT af Delhi,
4th ¥Finor, IHET Buildinng, De=lhi.

3. The Kxecutive KEngineer,
Civil Divigion No.V!l, Govt. of Delhi,
L."M. Bund, Shastri Nagar, Delhi.

0O R DER (ORAL)

By Eh. Kuldip Ningh, Member {J3)
Coungel ftor applicant submifg that this court vide
another 0QA-19324/99 head directed the respondents tn decide the
| o~ Afgy o
representations of the &pp]icant&bﬂi_direcwgthe regpondents to
L

regularige the deceased posthumcusly w.a. T. 1.6.89 and

thereafter all the retiral henefits be granted. in this casge

7laa it is stated that the applicant had died without havihg
heen confirmed in the gervice. S0 on  the same lines

repreaentation of The apnlicant mavy e depided.

2. Since the facts are similar to the arders passed in  the
earlier OQA, s0 we find that this 0OA can Se dispnsed of at this
atage with the direction to the respandénts ta decide the
representatinn of the applicapt. Eeping Iin view the nrderé
npagssed earlier by the Tribunal in QA-1934/99, Respondents are

given 3 months time to decide represetation of applicant by
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paazing a reasoned and speaking order from the date aof receipt

“of a copy of this nrder. This DA he =2lsn ftreated as =2

supplementary representation.
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3. If any grisvance survives thereafter, applicant is

liherty to agitate the same.

( EUINEY SENGH 3}
Memher (J)
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